
CENTRAL ADM I N I STRAT I
PRINCIPAL BENCH,, NEW

CP NO. 682/2001 IN
OA NO. 1457/2000

a n d

CP NO. 686/2001 IN
OA NO. 1463/2000

Th;.s the 11th day cf t.larch, 2002

HON'BLE SH. S.R.AD 1GE, VICE CHAIRMAN (A)
HON'BLE SH. KULDIP SINGH. MEMBER (J)

CP NO. 682/2001 IN OA NO. 1467/2000

Smt. Nat ho Dev!

Widow of late Sh . Khsm Chand'
Ex-Washerwomen (Dhobi)

Raj Kumar i Amr 1 t Kaur Col lege of Nursing,.
Le.jpat Nagar, New Del hi-24.

CP NO. 686/2001 IN OA NO. 1458/2000

Sh. H i ra La I

Son of Late Sh. Nathi Ram
Ex-Washerwomen (Dhobi)
Raj Kumar.' Amr i t Kaur Col lege of Nursing,
Lajpat Nagar, New Delhi-24.

(None) . .

Versus

Dr. S.P.AggarwaI ,
Director General of Heal th Services,

M i n i st ry of HeaI th & Earn i Iy We If are,
4 th Floor, "A" Wing, .Nirman Bhavan,
New DeIh i-11 .

Dr. (.Mrs.) Bandana Bha t t acha r ya ,
Principal , Raj Kumar i Amr i t Ka'ur Col lege of Nursing
La j pa t ,Nagar,
Ne',v Delhi-24.

ly Advocate: Sh . N ,S . .Meh ta')

ORDER fORAL)

By Sh. S.R.Ad i ge. V j ce Cha i rman (A )

•states that Tribune
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order have been ful'^-

■implemented and al l thIS payments have been made. As the
a .s r I c.ns have no : :en c.ha I le.nacd ^ c ^PP i' < c3n t c vo D c n

both the CPs are dismissed
Not ices

the second ca

dIscha rged.
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further gr ievance in this regard it
\^2. if appl icants have a..>

in QCGordsncG

IS open to the,, to ogi tate the aants separate I,
If SO advised.

with rulos torougp appropriate procoo- .g-.

(  SR. ADIGE )
(  kULDIP SINGH .) vyice Chairman CA)
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